
BEFORE THE NATIONAL GREEN

WESTERN ZONE BENCH, PUNE

o.A. NO.48 OF 2020 (WZ)

Tanaji Gambhire App

Versus

Union of India & Ors Respondents

MOST RESPECTFULLY SHEWETH:

I, Rohidas Gavhane, Age:45 years, the Executive

Engineer (Bldg. Department), Pune Municipal Corporation do

state on solemn affirmation as under:

1. It is submitted that I am working as Executive Engineer,

Building Dept. in Pune Municipal Corporation

(Henceforth referred as (PMC" for the sake of brevity)

and I am authorized to file an affidavit before the

Hon'ble National Green Tribunal on behalf of

Respondent No. 10, 11 & 12, the PMC.

D. HARIDAS
Pune Dist.
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2. At the outset, I deny all the contentions and/or

statements and/or allegations contained in the present

original Application to the extent those are contrary to

and/or inconsistent with what is stated in the present

Reply Affidavit. Nothing contained in the original

Application, should deemed to be admitted by the pMC

for want of specific traverse unless the same has been

specifically admiued herein berow. I crave leave of this

Hon'ble Tribunal to file Additional Affidavits as and

when the occasion so arises.

3. It is submitted that the present original Application is

filed relating to a commercial building project namely,

"Ishanya Mall" located at S no. 190 (p), 192 (p), CTS

No. 2185-4, shastri Nagar, yerwada, pune which is in

the limits of the answering Respondent. The present oA

is filed seeking the demolition, compensation, damages

and other alleging that terms and conditions specified

under Environment clearance (EC) are violated. The

prayers sought in present OA are as below,
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l. Direct the Respondents to demolish the illegal

structures at stte tn questton arld restore the area

to its original position.

B. Having regard to the damage to the public heolth,

property and environment, prtnciples of

sustainable development and polluter pays

principles, Direct the Respondent No. l4 & 15-PP

to deposit o heavy amount of compensation to the

e nv ir o nm e nt r e I i ef fund.

C. Direct Respondent No. 14 & 15-PP to deposit

exemplary and deterrent special damages on

account ofnon- developing I0% landscape area as

per norms, non- plantation of trees and also for

illegal basements, concretization of marginal

spaces, open spaces, damage to ground water

level.

D. Direct Respondent No. ?-PMC to forfeit all the

benefits orising from present project including FSI

& TDR etc., with permanent prohibition on

construction.

E. Direct Respondent No. 3-DoE & 4-SEIAA and

Respondent No. 7 & 8-MPCB to initiate
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appropriate legal action of prosecution against the

PP for violation of the provisions of EIA

Notification-2006 and other applicable pollution

control laws.

F. Direct the Respondent No. 2, Chief Secretary-GoM

to take appropriate legal action against

Respondent No. 6-Mr. Antl U. Diggikar, principal

Secretary and Member Secretary-SEIAA for illegal

activity of withdrawing show col,$e notices by

violating principal natural justice and impose the

Fine/Cost & recover it from salary of Respondent

No. 6-Mr. Anil U. Diggikar.

G. Direct the Respondent No. 9 & 10, Commissioner_

PMC to take action agatnst Respondent No. I2_Mr.

Prashont Waghmare, City Engineer for allowing

illegal construction and recover the amount of

domages/Fine/Cost from salary of Respondent No.

I 2-Mr. Prashant Waghmare.

H. Appropriate actions may kindly be taken against

erring Officers of pMC, SEAC_lil members, SEIAA

Members & M?CB for their intentional negligence.
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I. Cost of this application may kindly be granted to

this applicant,

J. Pass any other just and equitable orders in the

int er e s t of env ir onment al j ust tc e.

4. It is submitted that that Section l4 of the National Green

Tribunal Act, 2010 provides limitation for 6 months

from the date when the cause of action first arose with in

which the OA (Original Application) ought to have filed.

It is submitted that vide Commencement Certificate No.

CCll050/2003 dated 1911212003, "Ishanya Mall" project

was sanctioned. Therefore u/sec 14 of NGT Act,

limitation period for filing the present OA expired on

r810612004.

5. It is submitted that Sections 15 of the National Green

Tribunal Act,2010, provides limitation for a period of 05

years from the date of cause of action arose, which too

would expire in the year 2008, while the present OA is
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6. Hence as per Sec. 14 and 15 NGT Act, Limitation

period, to raise dispute relating to the said project,

already expired so the present matter is hopelessly barred

on the ground of Limitation.

7. Project in Question

"Ishanya Mall", is a commercial building project

developed on the land C.S. No 190 - 192, Opp. Golf

Course, Shastri Nagar, yerwada, pune. Vide first

cc/105012003 dated t9lt2/2003 the said project is

sanctioned by the PMC.

8. It is submitted that the plans are sanctioned on the

application made under sec. 44 of MRTp Act. 1966

through a licensed Architect, thereafter proposals are

sanctioned under sec 45 of MRTp Act. In 2014

Environment Department Govt of Maharashtra also

made it mandatory that EC will be granted only after

sanctioning of the plans. Earlier EC was granted on

conceptual plans and after 2or4 is granted only after
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sanctioning of Plans from the Planning Authority.

Therefore, it is pertinent to be note that there is no bar

for sanctioning of plans without Environment Clearance.

9. All the sanctions/commencement certificates (CC)

granted by the PMC are as below,

o
Sr

No.

CC & Date FSI

(Area in sq m)

I cclr050/03

1911212003

27,561.02

2. ccl4r09/05

2710212006

28,719.25

J ccl07t2/07

28105/2007

32,853.24

4. cc/2804107

tslt2l2007

32,423.65

5 cclo163/08

r6t04/2008

31,121.99

6. ccl0924lt0lsl

1510612010

32,113.18

7 ccl2t06lt0

3010912010

32,838.88

8 cct4t77t10Nt60

t5l03l20tt

36,847.09

9 ccl4t17/r0

t5/03t20rr

36,847.09

10. cclr875l12

0310912012

38,624.28
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I l. ccl1148/14

t4/07 t2014

38,624.29

12. cc/0027/19

04104/2019

32,710.04

Hereto Annexed and marked as Annexure R-I is details

of sanctions/ commencement certificates granted by the

PMC.

l0.It is submitted that once a construction is complete

Licensed Architect submits a completion certificate to

PMC certifring that all the conditions are fulfilled and

the building is ready for occupation. on receiving the

completion certificate pMC verifies all the permissions

are in place and grants occupation certificate there are

specific times in the Rules.

l l.Relevant Rules regarding plinth checking, completion

certificate and occupancy certificate in DC Rules, zorT

are reproduced below:-
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Rule 7.4 C\ecking of Plinth/Column up to Plinth Level

- The owner shall give notice in prescribedform given in

Appendix G to the Authority after the completion of work

up to plinth level with a view to enable the Authority to

28 ensure that the work is carried out in accordance

with the sanctioned plans. The Authority shall carry out

inspection within seven days from the recetpt of such

notice and give permission, for carrying out further

construction work as per sanctioned plans in prescribed

ProForma given in appendix H. Within the above period

f the permission is not refused, the permission shall be

deemed to have been given

Rule 7.5 Deviotion During Construction - If during the

construction of buildtng any departure which is not of a

substantial nature fro* the sanctioned Plan is intended

provisions regarding general building requirements

structural stability and fire safety requirements of the

rules alteration may be made and sanction of the
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authority shall be obtained immediately and in any cose

before application for occupation certificate and the

procedure laid downfor original plans shalr apply to all

such amended plans except the building permission.fee.

Provided further that if any such alterations are likely to

result in increasing the number of tenements, the built-

over area/FSI or change in the marginal opens spaces or

the height of the building. No such alterations shall be

carried unless sanction to the amended plans is first

obtained.

Rule 7.6 completion certificote -The owner through the

licensed arcltitect, engineer, structural engineer, as the

case may be who has supervised the constructions, shail

give notice to the Authortty regarding completion of

work described in the buirding permission. The

completion certificate shall be submitted in the

prescribed -form by four sets of completion plan. One of

the sets, duly certified as Completion plan shall be

returned to the owner along with the issue of full
occupqncy certificate (see rule NO.7.7)
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Rule 7.7 Occupancy Certiticate -The Authority, on

receipt of the completion certificate, sholl inspect the

work and sanction or refuse an occupancy certificate in

the ProForma given in Appendix K within 2l days fro*

the date of receipt of completion certificate, after which

period it shall be deemed to have been approved by the

Authority for occupotion provided the building has been

constructed as per the sonction plans. Where the

occupancy Certificate is 29 refused, the various reasons

shall be quotedfor rejection, at thefirst instance itself,

Rule 7.7.1 Part Occupancy Certiftcote - Upon the

request of the holder of the building permission the

Authority may issue a part occupancy certificate for a

building or part thereof, before completion of the entire

work as per building or part thereof, before completion

of the entire work as per building permission provided

sfficient precautionary measures are taken by the

holder of the building permission to ensure public safety

and health safety, The part occupancy certificate shall be

given by Authority subject to the owner indemnifying the
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authority as per the Pro Forma given in Appendix.l

7.7.2 In the case of building identified tn rule No. 6.2.6.1

the work shall also be subject to the inspection of the

Chief Fire Officer, Pune Fire Brigade and the occupancy

certificate shall be issued by the Authority only after the

clearance fro* the Chief Fire fficer regarding the

completion of the work from the fire protection point of

vrcw.

n t{,

l2.It is submitted that Environment clearance was granted

for said project to the extent of 34,170.g3 sq. meter

vide 2l-243 12006-14,-III dated |O/04/ZOO7 .

13.It is submitted that from 2003 time to time the said plans

in said project was revised by pMC as per the

applications of Project proponent. All the said

sanctions/revisions are granted by the pMC as per the

provisions under Development control Rules and

Maharashtra Regional and Town planning Act, 1966.
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14.It is submitted that after following due procedure and on

ensuring that the Project Proponent has obtained

Environment Clearance, PMC has granted Occupation

Certificate (OC) to the units in the said project. The

details of the same are as follows: -

Sr No. Building

No.

Occupation

Certificate No.

Occupation

Certificate

date

As per Sanctioned

Plan

I 4 BCOl03l4s 17108/2007 CC No. 5777 dtd

16103n990

& cc/0712/07 dtd

2810512007 for 2l

showrooms of Bldg

No.4

2 BCOl031092 1811212007 cc12804107 dtd

1511212007 for 20

showrooms of Bldg

No. I

J 0,2,3,4

5and6

BCOATWO/02 03106t2008 ccl0163/08 DTD

1610412008 for 7

showrooms with

entire bldg. no. 0

only,

for 44 showrooms &

13
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storeroom of bldg.

no.2 only,

for 74 showrooms &

2 warehouse storage

of Bldg No. 3 & 4

only,

for 20 showrooms, I

office, Kitchens,

communication

rooms, storeroom,

mall office, cafeteria

ofBldg. No. 5 ony&

for l0 showrooms, 7

Offices, Kitchen of

Bldg No.6 only.

2

4. 5 occ/1424n2 12/02/2013 cc/1875n2

I dtdo3/o9t2ot2 for

14 showrooms, l l

showooms with

store, office,

storeroom, electrical

room &

Communication

room, parking of

Bldg No. 5. 
I

5 7 occ/0936/13 30/09/2013 dtd

for

cc/1875/12

03/09/2012
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Lobby, Panel room,

4 shops 4 anchor

Shops, A.H.U.'s

Lift, Lobbies,

Electrical room

gents and Ladies

toilets, corridors &

parking of Bldg No.

7.

6. 2 occlt49Ul6 03/tt/2016 cc/tt48n4 dtd

1410712014 for I

Electrical Room, 2

A.H.U., 13

Showrooms, Gents

and Ladies toilet,

Lift Lobby, passage

and parking of Bldg

No.2 only.
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Hereto annexed and marked as Annexure R-7 is the

details and copies of Occupancy of certificates.

15.It is also very relevant to be noted that there was no

provision in relation to Environment clearance in DC

Rules, 1987 it was only in year 2Ol7 the concept of

Environment Clearance was inserted as Rule 13.5
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Development Control Rule, 2OI7 which states

Environmental clearance certificate shall be obtained for

the project which needs clearance fro* the said Authority,

os mcty be prescribed by the Ministry of Environment from

time to time.

16. It is submitted that l0% open space and I 5yo amenity space

is provided as per the provision of D.C. Rules.

17. PMC has strictly abided with the DC Rules, Maharashtra

Regional and Town planning Act, 1966 and

Provincial Municipal corporation Act,1949 and has granted

all the permissions accordingly.

No. l0-12

q,r{si0 srftrkr
fr€rfi dwiq riron irrixur 1gr.p.yl

Sur{ffiur

"i.Jll
tJ. i{A

Pilnr
fr'iaha,

P"eo Nt

Ixp
$ Det

l6

.. ,,i

16

769



I

'RIDAlOist.
r.5htr:r
D, 19i,i
. d{,
t ;,:.tt L

L;.'

I

:

$'i

A

:A'

UL,-

VERIFICATION

I, Rohidas Gavhane, Age: ..I.Y....., Executive Engineer,

Bldg. Department, PMC authorized signatory for pMC do

hereby state on solemn affirmation that what is stated forgoing

Paras is true and correct to my own knowledge and belief.

Solemnly affirmed at Pune. This day of February, 2023

for Respondent No. 10-12 Respondent No. lO-12

*"fuffiffir(ri.m.u,i
gg} r€rwryvtfusr

BEFORE ME

VIPUI.A DHONDIRAM HARIDAS
ADVOCA:TE & I.iOTARY

GOVERITME[\lT OF ]iu DiA
Gananjay 9ociety, Koth:"ud, Pune-38

NOTED & REGISTERED
AT SR. r*O.: l6ot[zoq8
, .z 5 FEB ?023

D. HARIDA
Pune Dist'
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I

Anncrurc I

ir.
No.

Commencemenl
CertmcqtG t{o. &

dole

Gro3s
Arco ln
sq.m.

Dcducllon
ol Plot
Arco ln
lq.m,

Nollonol
Plol Arco
ol i,lo[ ln

tq.m.

D.ducllon
ot f,S.l.
orco ln
sq.m.

ttct ?lot
Arco In
sq.m.

Nsmc ol
lulldlng

ilo. ot
Floor3

Hclght
Eulldlng

ln lL

f.s.t.
Arco h
sg.m.

Iolol f.S.t.
Arco ln
sq'm.

l{on-
f.3.t.

Arao ln
3q.m.

Arcor ln
Sq.m.

Porkhg
Olhcr llon.

f.s.t.
Arco ln

Iotol
Conshucllon
lul[-up Arco

ln Sq.m.

lcmorkc

N - Showoom G+2 13.s0 t0555.66 I 639.1 6

- Shor,vroom G+2 r 3.50 4653.r 5 657.17

Plol A -
t5579.38

P - Showroom G+3 11.99 6859.30 I435.1 7

Amenily
Spoce -
t775.39

Q - Showroom G+2 13.50 22W.2? 110.12Plot C -
13614.25

Enlronce

(_

G 4.20 | 0r 9.00 0.00

Multipurpose G 1.20 653.61 0.00

cc/tos0/03 &
19112t2003 88593.06

Vocont
Plot -

r 7593.08

41806.35

Open
Spoce -
5283.45

3652r.90

Stolb (l-4) G+l 6.30 16 r 9.98

27s6t.02

390.57

23528.52 28091.31 s5652.33

of Plot Areo, Non-F.S.t..
:.s.1.

Plol ofAreo moll 4 t 805.35 sq.m.
5.t. Litr tift(Bolcony, Mochine room) 4562.79

Non F,5.t. (Teroce Slob, Podium, Porking,
Woler 'onk,

ServicesEngineering (Plonl
STPAreo. Areo, fower,Cooling MSEE Subowc.

Olesel Sloroge DGIonk, 8onk, TST, Tronstomet
Olher Sewices SCI,Equipmenr, Gos Bonk,

PorlitionWoll, Woll, Underground woter
23528.52 Sq.m.

Non F.S.t. oteo nol m€nlioned in sonclioned
o5 prevoiling proclice foltowed by building

PMC.

.S.1. - 2756t.02 Sq.m.

plon sonctioned & detoiti
wete os under
Areo - 7i813.68 Sq.m.

Buitding No.0 0 8.70 0.00 237.16Pbl A.
t5579.38

Building No. I G+4 20.10 8887.36 4t0,.62

Amenily
Spoce -
1775.39

Building No.2 G+3 | 6.50 5381.09 3106.91Plot C -
I 361 4.25 Building No.

3&4 G+4 20.40 I 059 I .90 5060.50

Building No.5 G+ I 8.70 t 318.48 990.33

cc/1t09105 &
2710212005 88593.O5

Vocon,
flot -

r 7593.0E

4 I 806.35

Open
Spoce -
5283.,t5

3552t.90

Building No.6 G+2 12.50 2510.42

28719.25

98t.87

23528.52 38014.91 66731.16

sonctionedPlon & detoils Plolot Areo, F.S.t..
oswere under

Plol olAreo moll 4 805.35 sq.m.
r.s,l. (Bolcony, Sloircose Lobby, A.H.U.Possoge,

LifrAlrium. titr& Mochine roorn) 1186.3? sq.m.
Non F.s.t. (Tenoce Slob, Podium, Porking,

woler Tonk, ServicesEngineedng (Plont
STPAreo, Areo, Cooling Tower, owc. SubMSEB

Diesel Sloroge DGTonk, TSTBonk, Tronsformer
Olher Services Equipmenl, Gosscr, Bonk,

wo[. Portition Woll, Underground Woler Tonk,
23528.s2 sq.m.

F.S.t.Non oreo nofts lnmenlioned sonclioned
os prevoiling followedproclice by buildlng

PMC.Dept,,

Areo - 73313.68 Sq.m.
- 28719.25 Sq.m.

Building No.0 L.G. + S
+2 17.50 189.70 2147.77

Building No. I
L.G. + S

+3 20.90 I I 328.t 4 4513.45

Ameniiy
Spoce -
1775.3?

Building No.2 L.G. + S

rl 20.90 7801.11 3397.04

Building No.
3&4

L.G./P
s+3 20.35 8566.90 3o11.28

Building No.5 L.G. + S
+l I 1.80 1917.69 541.08

2

3
cc/o712/07 &

28tgst2@7

voconl
Plot -

19175.20

plon soncrioned & detoils ot plot Areo, F.S.l..
r.S.l. were.os under

Areo - 6098t.SS Sq.m.
- 32853.2. Sq.m.
- F.S.l. (8otcony, Stoircose / Lobby, possoge, A.H.U.
Atrium, Litt & Ift Mochine room) - 14522.14 Sq.m.
Non - F.S.t. (Ienoce Slob, Podium, Pofiing.

Woler Tonk, Engineedng Services (plont
Areo, SIP Areo, Cooling Tou/er, OWC, MSEB Sub
Diesel Storoge Tonk, DG Bonk, IST, Tronsformer

Olher Services Equipment, SCf, cos Bonk,
Woil, Portilion Woll. Underground Woler Tonk)

Open
Spoce -
s2ai /5

4

6098t.55 4 | 806.35 3652 I .90 328s3.24 23s28.s2 38050.66 70?03.?0

23528.52 Sq.m. Nole - Non - F.S,l. oreo is

sq.m.

T-

Holl

I
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Building No.6 L.G./P +

S+2
15.25 2716.10 908.52

4
cctzaouoT &

r 5. I 2.2007
60981.55

Voconl
not -

r 9l 75.20

,11806.35

Amenily
Spoce -
1775.39

36521.90

guilding No.0 L.G. + S

+2 t 7.50 18?.70

32123.65

2't 17 .77

23528.52 38480.25 70903.90

Revised plon sonclioned & dstoils of Plol Areo, F.S.l..

Non-F.S.l. were os under
Plol Areo - 60981.55 Sq.m.

FS.l. - 32423.65 Sq.m. Non - F.S.l. (Bolcony, Sloircose /
Lobby. Possog€. A.H.U. /EIC. Atdum. Lifl & lifl Mochine
room) - 14951.73Sq.m.
Olher Non - F.S.l. (Terroce Slob, Podium, Porking.

Oveheod woler Tonk, Engineedng Services (Plonl
Room) Areo, SIP Areo. Cooling Towe,, OWC, MSEB Sub
stolion. Daeselsloroge Ionk, DG Bonk. TSI, Tronsformer

ond Other Services Equipment, SCT. Gos Bonk,

Enlronce woll, Porlilion woll, Underground woter Tonk)

- 23528.52 Sq.m.
Nole - Non- F,s.l. oreo is nol menlioned in sonclioned
plon os prevoiling proclic€ followed by building
permission Depl., PMc.

Building No. I
L.G. + S

+3 20.90 I r308.16 1723.98

Building No.2 L.G. + S

+3 20.90 7$1.4O 361 5.1 0

Open
Spoce -
52E3.45

Building No.
3&,1

L,G./P +

s+3 20.3s 8556.90 3011.28

Building No.5 L.G. + S

+l 11.80 t917.69 54r.08

Building No.6 t.G./P +

S+2
r 5.25 2716.10 908.52

( cc/0163/08 &
t5.04.2(n8

60981.55
voconl

Plot -
19 175.20

41806.35

AmenllY
Spoce -
1775.39

3652t.90

Building No.0 L.G. + S
+2 r 7.50 458.,45

3l l2l .99

2117.77

23528.52 39781 .91 70?03.90

Bullding No. I
L.G.+S

+3 20.90 I 1328.14 1211.73

Building No.2 L.G. + S

+3 20.90 680,[.41 1397.01

Open
Spoce -
528lil.,ts

Bdlding No.
3&4

L.G./P +
s+3 20.35 8266.90 40r 4.25

Building No.5 L.G. + S

+l r t.80 't717.69 54t.08

Building No.6 L.G./P +

s+2 15.25 25r 6.10 908.52

Amenity
Spoce -
437E.90

Building No,0
(Enlronce

HoT)

L.G. + 5
+2 17.50 593.66 l r 83.25

BuiHing No. I
(Showroom)

L.G. + S

+3 20.90 10335.1 6 5372.51

Opeil
Spoce -
6783.O7

Brilding No.2
(Showroomf

L.G. + S
+3 20.90 6737.75 ,{589.51

Building No.
3&4

{showrooml

L,G./P +

s+3 20.3s 7810.0s 1605.76

Less

lnlernol
Rood Areo
-7lEl,57

Building No.5
lcofe)

LG.+S
+l r r.8o 1000.37 133.81

Building No.6
(Mulipurpose

Holtl

LG,/P +
S+2

13.90 2106.33 I r36.81

32r r3.18 23528.52 41539 73652.94

mentioned in sonctioned plon os prevoiling
tollowed by building permission Dcpt.. PMC.

& revolidolion plon sonclioned & deloib of
Areo, F.S.l., NorFF.S,l. were os under
Areo - 609E1.55 Sq.m.

r.S.l. - 3l 121.99 Sq.m.

- FS.l. (8olcony, sloircose / Lobby, Possoge. A.H.U.

Atrium. Litl & litt Mochine room) - 16253.39 Sq.m.
Non - FS.l. (Teroce Slob, Podium, Porking.

woler Tonk. Engineering Services (Plonl

Areo. STP Areo, Cooling Tower, OwC' MSEB Sub

Diesel Slotoge Tonk. DG 8onk. TSI. Tronsformer

Other Services Equipment. SCT. Gos Bonk'
Woll, Porlilion woll, Underground woler Tonkl

23528.52 Sq.m.
- Non - F.S.l. oreo is nol menlioned in sonclioned
os prevoiling proclice folowed by building

Dept., PMC.

plon sonclioned & detoils of Plol Areo. F.S.l..

.S.1. were os under
Areo - 59399.43 Sq.m.

,.S.1. - 321 13.18 Sq,m.

- F.S.l. (Bolcony, Stoircose / Lobby, Possoge. A.H,U.

Atnum, Lift & litl Mochine room) - l80l 1.24 Sq.m.
Non - F.S.l. (Terroce Slob, Podium, Porking,

woler Tonk, Engineerlng Services (Plonl

Areo, STP Areo, Cooling lower. OwC. MSEB Sub

Diesel Sloroge Tonk. DG Bonk, TST, Tronslormer

Olher Services Equipmenl, SCI, Gos Bonk,
woll, Porlilion woll, Underground woler Tonk)

23528.52 sq.m.
- Non - F.5.1. oreo is nol menlioned in lonclioned
os prevoilng proclice followed by building

10555.896
ccl0921ltol5t &

15.06.2010
59399.43

Dept., PMC.
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MSEB.

8

7 cct2to6no &
30.09.20t o 59399.43

plon sonclioned & deloils of Plol Areo, F.S.t.,.s.t. were os under

Non F.S.r. oreo ts nol menlioned tn sonclionedos procliceprevoiling followed by building
PMC.Dept.,

Areo - 59399.43 Sq.m.
- 32838.88 Sq.m.

177 /10/v t60
& t5.03.20t I

59399.,13

No.7
G+3 17.50 3529.86

989.59

Amenity
Spoce -
4378.90

Building No. O
[.G. + s

+2 17.50 539.65 I 183.25

Building No. I L.G, + 5
+3 20.90 t0589.07 5372.5t

Open
Spoce -
6783.O7

Suilding No.2 L.G. + S
+3 n.90 6886. I 040655.89 4589.5 t

Building No.
3&t

32838.88 23528.s2 11s39.76
S+3 20.35 7649.35 1&5.76

74378.64

Less
Inlernol Building No.5 t.G. + s

+ l 1.80 | 000.37
133.81Areo

- 7481 .57
MSEB -

Building No.6
S+2 r8.30 2123.97 I t36.81

Euilding No. z t6.65 3750.35+ 989.59

Amenity
Spoce -
1378.?0

Building No. O
L.c. + S

+2 17.50 s30.85 r I 53.35

Euilding No. I L.G. + 5
+3 N.90 I 1825. I 6 4300.00

Open
Spoce -
6783.07

Building No.2 [.G. + 5
+3 20,90 6610.93 4605.50

40655,89
Building No.

3&4 20.3s 7619-36
36847.09 23528.52 11874605.76 7872t.36

Les5

lntemol
Roqd Areo
- 748t .57

Euitding No. s t.c. + s
+l r t.80 430€.77 14t.57

Suildtng No.6
S+2 18.30 2423.97 I n5.81

MSE8.
r00.00 Building No. / L,G.IP

s+2 16.65 3468.05 2t2t.76

Amenity
Spoce -
4378.90

Building No. O
l.G. + 5

+2 r7.50 530.8s I 153.35

Building No. I
L.G. + 5

+3 20,9A I r825.16 4300.00

Open
Spoce -
6783.07

Building No.2 L.c. + S

+3 n.?0 6610.93 /t606.50
Building No.

3&4
L.G.IP

S+3 20.35 7619.36 1605.76

F.S.l.

Non F.S.l. oreo ts not menlioned tn Sctncrionedos prevoi,ing proctice followed by building
PMC.Dept Ihe revised plon onsoughttn oreoF.S.t. 4008.7by Sq.m. which howeverneither inilioted nor executed, ond lhe oreobelo well within ECthe NO7 opprovedot 341 70.83 whichSq.m. wos well ECwilhin 2007oreo.

Building No.5 L.G. + s
+l l r.80 430E.77 14t,57

I cc/{l77/to &
t5.03.20t I

LesS

plon soncrioned & deroib of Plof Areo, F.S.l.,were os under
ereo . 59399.43 Se.m.

593?9.43

lnternol

406ss.89
36817.0? 23528.52 41874.27 78721.36

S+3 TST, Tronsfomer

IST, Ironsformer
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Rood
- 718't .57

Amenity

Building No.6 L.G./P +

S+2 18.30 2123.97 I I 16.8t

MSEB.
r00.00

Building No.7 L.G./P +
S+2

16.65 3168.05 2121.76

r0 ccn875lt2 &
03.09.20t 2

59399.43

Amenily
Spoce -
4378.90

40655.89

Building No.0 L.G, +
U,G, + 2

1 4.10 530.85

38621,28

I183.35

23528.52 42002.30 80625.58

Revised plon sonclioned & deloils of Plol Areo, F.S.l.,

Non-F.S.l. were os under
Plol A160 - 59399.43 Sq.m.
r.S.l. - 3862,r.48 Sq.m.
Non - F.S.l. (Bolcony. Stoircose / [obby. Possoge. A.H.U.

/EIC, Atrium. Lill & litt Mochine room) - 18473.78 Sq.m.
Olher Non- F.S.l. {Tenoce Sob, Podium, Porking,
Overheod woler Tonk, Ensineering Services (Plont
Rooml Areo, STP Areo. Cooling Tower. OwC, MSEB Sub
Slolion, DieselSloroge Tonk, DG Bonk, TST, Tronsformer
ond Olher Services Equipmenl. SCT. cos Bonk,
Enlronce woll, Porlition woll, underground woier Tonk)
- 23528.52 Sq.m.
Note - Non - F.S.l. oreo is not menlioned in sonclioned
plon os prevoiling proc'lice followed by building
pemission Depl. PMC. The revised plon sought on
increose in F.S.l. oreo by 1777.39 Sq.m. which however
wos neilher inilioled nor executed. ond lhe F.S.l. oreo
continued to be wellwilhin lhe EC 2007 opproved
oreo of 34170.83 sq.m. which wos well wilhin EC 2007

opproved oreo.

Building No. I
L.G. +

U.G, + 3
t7.50 I r825.16 4310.00

Open
Spoce -
6783.O7

Building No.2 L.G. +

U.G, + 3
17.50 6540.93 1606.91

Building No.
3&4

L.G. +
U.G, + 4

20.60 9770.82 46,13.08

Less

lnlemol
Rood Areo
-714t 57

Building No.5 L.G. +

U.G, + I
7.10 396,1.50 451.57

Euilding No.6 L.G, +
u.G, + 2

r 0.90 2123.97 I136.91

MSEB -
r00.00

Building No.7 L.G. +
U.G, + 2

t 3.20 3468.05 2141.96

't I
CCll l,l8/14 &

11107120t1
59399.43

Amenity
Spoce -
1378.90

40655.89

Building No.0 L.G. +

U.G, + 2
r 4.10 s30.85

38621.28

l 183.35

23528.52 ,12002.30 80626.58

Building No. I
L.G. +

u.G. + 3
17.50 r r 825.r 6 ,1310.00

Open
Spoce -
6783.O7

Building No.2 L.G. +

U.G, + 3
r 7.50 6640.93 ,1606.91

Building No.
3&,r

L.G. +
U.G, +,I 20.60 9770.82 1643.08

Less

lnlernol
Rood Areo
- 7181 .57

Builcling No.5 L.G. +

U.G, + I
7.10 3964.50 451.57

Buikling No.6 L.G. +

U.G, + 2
r0.t0 2423.97 r 135.91

MSEB -
r00.00

Building No.7 L.G. +
v.G,+ 2

r 3.20 3468.05 2111.96

Building No.0 L.G. +
U.G, + 2

14.10 53t.54 r r83.4!

- Non - FS.l. oreo is nol menlioned in sonctioned
os prevoiling proclic€ folowed by building

Dept, PMC. The revised plon soughl on
in F.S.l. oreo by,{008.71 Sq.m. which however

neither inilioted nor execuled, ond lhe F.S.l. oreo
lo be wellWthin lhe EC 2007 opproved

of 34170.83 Sq.m. which wos well wilhin EC 2007
oreo.

plon sonclioned & deloils of Plot Areo.
Non-F.S.l. were os under *

Areo - 5t3?9.,13 Sq.m.
.S.1. - 38624.,f8 Sq.m.

- FS.l. (Bolcony, Sloircose / Lobby, Possoge. A.H
Aldum, Litl & litt Mochine rooml - 18,173.78 Sq.m.
Non - F.S.l. [T6roce Slob. Podium, Porking.

wolerTonk, Engineedng Services (Plonl
Areo, STP Areo, Cboling lower, OwC, MSEB Sub
Diesel Sloroge Tonk. DG Bonk. TS1. Tronsformer

Olher SeNices Equipmenl. SCI, Gos Bonk,
Woll. Portilion Woll, Underground Woler Tonk)

23526.52 5q.m.
. Non - F.S.l. oreo is nol mentioned in sonclioned
os prevoinng procfice tollowed by building

Dept.. PMC. The revised plon soughl on
in F.S.l. oreo by 1777.39 Sq.m. which however

neilher inilioled nor execuled, ond the FJ.l. oreo
lo be wellwithin lhe EC 2007 opproved

ot 34170.83 Sq.m. which wos well within EC 2007
oreo.
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4378.90
Building No. I

t2 cctoo2Ttt9 E

o1t0112019 .

hr

59399.13

loyoul plon sonclioned & deloib of plol Areo,
,.s.1., Non-F.S.l. were os under

Areo - 59399.,{3 Sq.m.
S.l. - 32710.0.0 Sqm.

- FS.l. {Bolcon},, Sloircose / Lobby, Possoge, A.H.U.
Aldum, litt & lifi Mochine roorn) - l67l 1.03 Sq.m.
Non- F.S,l. (Teroce Slob, Podium, Porking,

woler Tonk, Engineering SeMces (plont
Areo, SIP Areo, Cooling lower, OwC, MSEB Sub
Diesel Storoge Tonk. DG Bonk, ISI. Ironsformer

OlherSeMce! Equipment, SCI, Gos Bonk,
Woll, Porlition Woll, Underground Woler

23528.52 Sq.m.

- Non - F.S.l. oreo ii nol menrioned in sonclioned
os prevoilng proclice followed by builc,ing

Oepl.. PMC.

40655.89 327tO.U 23528.s2 40239.55 72949.59

-s-**h'ffiH:fil.''e TT

h
(ui.ra;

L.G. +
U.G, + 6 | 7.50 ?695.75 4223.27

Building No.2 L.G. +

U.G, + 3
I 7.50 6652.12 45s3.56

L.G. +

U.G, + 2
+

Mezoni
ne

Open
Spoce -
6783.O7 Building No.

3&a r5.50 7366.86 3276.43

Building No.5 L.G. +

U.G, + | 7.10 36t 2.50 372.20
Less

lnlernol
Rood Areo
- 74E1.57 Building No.6 L.G. +

U.G, + 2
10.90 2323.91 t28,1,26

Builcling No.7 L.G. +

u.G, + 2
?.30 2343.39 18r8.30MSEB.

r 00.00
Engineedng

Office G 3.00 183.5,1 0.00
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Annexure 3
till date for

Sr. No. Building No. Completion
Certilicate No.

Completion
Certificate Date

As per Sanctioned

1 4 BCOt03t4s 1718t2007 CC No. 5777
Dated - 16/03/1990

&cct07t2t01
dated -28/05/2007
for 2l Showrooms
of Building No. 4

) I BCO/03t92 t8/t2t2007 CC12804107 dated -
1511212007 for20

Showrooms of
Building No. I

3. 0,2,3 &.4,5,6 BCOiYWO/02 03/06t20a8 CC/01$|A8 dated -
1610412008 for 7
Showrooms with

entire Building No.
0 only, for 44

Showrooms & 2
Storeroom of

Building No.2
only, for 74

Showrooms & 2
rvarehouse storage
of Building No. 3
& 4 only, for 20
Showrooms, I

Office, Kitchens,
Communication

Room, Storeroom,
Mall Offrce,
Cafeteria of

Building No. 5
only & for l0
Showrooms, T

Offices, Office,
Kitchen of

Building No. 6

4. 5 occ/t424/t2 12t02t20t3 CCI I 5/87 2I dated

ANNEXURE R-2
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03/09/2012 for 14

Showrooms, l1
Showrooms with

Store, Office,
Storeroom,

Electrical Room &
Communication

Room, Parking of
No.5

5 7 occt0936/13 30/09t2013 CCll87Sllzdated -
0310912012 for
Lobby, Panel

room,4 Shops,4
Anchor Shops,
A.H.U.'s, Lift

Lobbies, Electrical
room, Gents &
Ladies toilets,
Corridors &
Parking of

Building No.7

6. 2 occtr49Ut6 03nt/20t6 I cclt 148/14 dated -
I t+tottzol4 for I

I Electrical room,2
A.H.U., l3

Showrooms, Gents
& Ladies Toilet,

Lift Lobby,
Passage & Parking
of Building No. 2

-only.
@^.

t[tdg 3rtta?lt
hfitlqiro,nftrimgftgffi

g\r"49
j.Iffinr

ffi-;q(Fitiq.qra,
({tr q.y)

Itr,r -6-iAi-o-t{El[ffi?

q,rY*
**H:ts

3e rgnwffina

FtEt llrr
(d.r.S

I
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